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SHRI KRISHNA CHANDRA 
HALDER (Ausgram): I have written 
to you a letter for raising the matter 
about Burdwan University ... 

MR. SPEAKER: I did not allow it. 
Papers to be laid. 

13.21 hr •. 

PAPERS LAID ON THE TABLE 

AMENDMENT TO DELIMITATION OF 

PARLIAMENHRY AND s~.  CONSII-

TUENCIES ORDER. 1966 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JCSTICE AWJ 
COMPANY AFFAIRS' (SHRI NITlRAJ 
SINGH CHAUDHARY): I beg to lay on 
the Table a copy of Notification No. ~.O. 

267(E) (Hindi and English versions) 

published in Gazette of India dated the 
4th May, 1973 making certain amend-
ment in Schedule IX to the Delimitation 
of Parliamentary and Assembly Con·ti-
tnencies Order, 1966 in respect of the 
State of Tamil Nadu, under sub-secticn 
(2) of Section 9 of the Representation of 
the People Act, 1950. [Plnct'd ill Lihrary. 
See No. L T-5243/73]. 

REPORT ON WORKING OF DEPOSIT INSUR-

ANCE CORPORATION, BOMBAY 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the Ta l~ a 
copy of the Report (Hindi and English 
versions) On the working of the Deposit 
Insurance Corporation. Bombay, fOr the 
year ended the 31st December. 1972. 
alnog with the Audited Accounts. nmter 
sub-section (2) of Section 32 of the 
Deposit Insurance Corporation Act, 1961. 
[Plac?d in Library. See No. LT-5244/ 
73]. 

AMENDMENT TO ORISSA 

RULES, 1961 
IRRIGATION 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I beg 
to lay on the Table a copy of Orissa 

Matter under Rule 377 22&' 

Notification No. S.R.O, 479/73 (Hindi: 
and English versions) published in Orissa 
Gazette dated the 28th May, 1973 making 
certain amendment to the Orissa Irriga-
tion Rules, 1961. under sub-section (3) ot 

Section 53 of the Orissa Irrigation Act, 
1959, read with Clause (e) (iii) of the' 
Proclamation dated the 3rd March. 1973 
issued by the President in relation to the 
State of Orissa. [Placed ill Library. See 

No. LT-5245/73]. 

COMPANIES (CENTRAL GOVT.'S) GENER,\L 

RULES AND FORMS (AMENDMENT) RULES, 

1973 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHKI BEDA-
BRATA BARUA): I beg to lay on the 
Table a copy of the Companies (Central 
Government's) General Rules and Forms 
(Amendment) Rules, 1973 (Hindi allJ 

Engli,h versions). published in Notifica-
tion No. G.S.R. 667 in Gazette of India 
dated the 30th June, 1973. under ,ub· 
,ection (3) of Section 64Z of the COlll-
panics Ad, 1956. [Placed ill Library. 

S('e No. T- ~  J. 

COMMITTEE ON THE WELFARE OF 
SC'HFDULED CASTES AND SCHE-

DULED TRIBES 

TWENTY-FIRST REPORT 

SHRI BUT A SINGH (Rupar): I beg 
to present the Twenty-first Report of the 
Committee on the Welfare of S"hedu:eJ 
Castes and Scheduled Tribes on the 
Mini,try of Education and Social Welfare 
(Department of Education)-Admi'>sion 
and other facilities for Scheduled aste~ 

and Scheduled Tribes in the Indian Instl-
tutcs of Technology and Indian Institut6 
of ~icnce. Bangalore. 

13.22 bl'S. 

MATTER UNDER RULE 377 

MAHARASHTRA-MYSORE BORDER DISPUTI! 

PROF. MADHU DANDAVATE 

(Rajapur): With 

under Rule 371 
important issue. 

your permission; 

I am raising a very 
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The Maharashtra-Mysore border dis-

pute i'" pending for the last so mmy 
years. In s it~ of the categorical verdict 

given by the electorate and in spite of the 
fact that both the Chief Ministers of 

Maharashtra and Mysore have categori-
cally said th'at they were willing to talk 
among themselves to find a solution, 1'10 
~ol tion was found and the matter ;s kft 
to the Centre. I earnestly request that 

our Government should not make the 
people of Mysore and Mahara',htra un-

necessarily fight and they should not 
force them to take to agitdtion. There-

fore, it i. better that on the basis of well-
defined principles this border issue is 

completely solved, 

I want to bring to your notice as also 
to the notice of the Minister concerned 
that as a result of an impending '.;oluti on 
to this pending problem rcnewed tensi,'n, 

Hre created on the border. On the 23rJ 
July, :ii),OOO to 40,000 people demC'ns-

trateJ became onc particular langOlagc 
was forced anJ imposed on the Marath:-
sneaking people in that particular area. 

According to OUr Constitution, in any 
area even the minority population has the 
right to h:ve their own schools in their 
language. As a result of that, there wa; 

Belgaum bandh and the tragedy of thot 
was that the Police re,orted to lathi 
charge. They also I"thi-charged the local 
legislator, Me. Balwant Sayanak be10JlV' 
ing to the Mysore legislative assell1 ~  

who was elected in spite of Shrimati 
Indira Gandhi congre~s on behalf of 

J\Iahara,htr" ~i aran S'umiti. 

Therefore, in conclusion I would like 
to make a request that they should actual-

ly look into the matter and investigate 
how the atrocities were committed. Tile 

Police r s ~  into the home.; of t ~ 
people and beat the children and women. 

In order to put an end to all the .. 
manifestations and eruption of troubles 
which are really a direct consequence of 
the pending dispute of Maharashtra a~  
Mysore, on the basis of well-defined .pnn-

ciples, the ~ntre should .etlle the l~s e, 

I assure the Member, of Mysore ,!Iected 

to this House from Mysore that we will 
not make it a matter of bone of conten-

tion between Mysore and Mahara'shtra. We-

assure them that we will not have any 
bitterness and let the Centre find a solu-
tion. Because of the uncertainty the 
agitation is continuing and I want to 

warn that if no solution is arrived at, the 

Maharashtra Ekikaran Samiti has already 
declared that from the 2 ht of November 
they are going to have a peaceful agita-
tion and I warn that long before the 

agitation, when the Chief Minister 
of Maharashtra is leading an all-

Party delegation to the Prime Minis-
ter, you should arrive at a solution 

and a definite assurance should be siven 
to the all-Party Delegation that is coming 
to Delhi on behalf of the legislators of 
J\Iaharashtra. 

lilt "T.,. ... ~I (::;nwn:): If,f ~l!it 
~~t ~ I i'tn:"fi"" g'f~T~~ 

"fi"T m-. mT'nT VlR lirvrr 
T.fTf,'lT ~ I 1:Pr; 'l''!<'fT ~. f"l11; 11T <['Ill<: 
1fT tT?n ~ f"fi" ;w:r !:I~ <f.T f~f: R 

lfllT if '>f>.:<ral ~ ,  .  • 

,".,,~ "ff,T{li : 'l'T!I[ii ~T il:m ~, 
~ i'{f,T ifm t, r.;'F ~ B- Ii~ ~I ~ 

~ I Trrf,Tl1'T!1f"f ~ I  I If,f ;o;:r ;f.T s:~ 

~ ~T I 

IIlT;:rTiAIFfT: ~ffi~i ;~ I ~ 

Tf <'fif-:;P.r 1 

~ "~ "fe!T~ : '1"~ 'F[ <IT:-f ~. 

~ I if ~l ~11 'P. ~ tT?n ~ I 

PROP. MADHU DANDAVATE: Let 
the Minister make some observation. 1 

do not want him to raise any controversy. 

What i.; happening there is known to 
everybody. In vicw of that, Ie thim make 
some observation in this House. The 

Minister of State is present. 

MR. S'PEAK ER: It is already convey-

ed to him. 

We pass on to the next item,-Shri 

Ganesh. 
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PROF. MADHU DANDAVATE: Let The Lok Sabha re-ass~m ~  aftn 
him not be so irresponsive, let him not 
be so cold. Let him make some obser-

vations. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

K. C. PANT): I agree with Shri Danda· 
vate that this is a matter in which a 
peaceful solution must be found and 

agitation should not be resorted to. It 
is an olel dispute which has been befmc 
us for a long time. He referred to some 

specific instances in Mysore and with all 

respect, Sir, I would submit that when-

ever these specific instance:; arc referred 

to, advance notice mu,t be given to 

Government. Because, an hon. Member 

may make some statement which m.IY 

Teftect on a State Government and 

would not be in possession of all thr 

facts and I cannot therefore deal with 

such points. 

PROF. MADHU DANDAVATE: 

have !=iven notice. 

SHRI K. C. PANT: Therefore, Sir. it 
may be a little unfair to the State G0\"-

ernment if these statements arc made hy 

any Member here. I am sure, my hon. 

friend does not want to add to the excite· 

ment in M aharashtra .. 

PROF. MADHU DANDAVATE: Not 

at all. 

SHRI K. C. PANT: In whatever that 

is being said and done in this House, the 

primary concern has to be th'at there is 

no excitement and also that agitation is 

not fomented in any way. All of us 

must put our heads together, as we rlld 

whenever such problems confronted us, 

to find a peaceful solution. 

MR. SPEAKER: The House now stands 
adjoumed for lunch till 2-30 P M. 

13.27 b .... 

The Lolc Sabha adjourned for Lunch till 
~ irt  minutes past Fourteen of the Clock. 

Lunch at thirty-three m'rlUtt's past Four. 
teen of the Cloclc. 

[MR. DEPUTY SP[AKER in the Chair] 

SHRI S. M. BANERJEE (K'anpur): 

Sir, I hope you know that it has been 

brought to your notice as to what has 

appeared in the PatTiot newspaper, dated 
29th July, 1973. 

It has been stated that:-

"A priva1e detective agency with 

branches all over the country is le~rnt 

to have struck 'd security deal with the 
U.S. Embassy." 

"The first to undertake, the security 

of a foreign mi"ion. Ihe agctlev has 
about 1500 persons on the stalr.;· 

MR. DEPUTY-SPEAKER: Now. "h"t 
do you want me to do? 

SHRI S. M. BANERJEE: I would only 

request you to hear what has been stat-

cJ in Ihe newspaper. II says:-

The entire Indian ,tafT of the em· 
ba.,y-from Chowkidar to reception-

ist-are secured by the agency:' 

Sir, I only say that there are 15')0 per-

sons on the siaff of the embas>y ",'10 "re 

all trained as security staff. I would only 

request you to 'ask the hon. Minister to 

make a statement on this because this 

affects the security of the country. 

14.35 Ius. 

CUSTOMS GOLD (CONTROL) AND 

CENTRAL EXCISES AND SALT 

(AMENDMENT) BILL 

MR. DEPUTY-SPEAKER: We take 

up the Customs, Gold (Control) and Cen-

tral Excise and Salt (Amendment) Rill. 

Shri Ganesh. 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 

K. R. GANESH):): Mr. Deputy-Speaker, 

Sir, I have had occasions, in the past, to 

refer in this House, to the various mea· 

suros on which action has either been ini-


